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SHBI DINEN  BHATTACHARYA: 

In the reply given by th* hon. Minis
ter he has stated that the NTC mills 

in West Bengal have incurred a loss 
of Rs. 57 lakhs in the month of July. 
May I know whether it is a fact that 

in most of the mills in West Bengal 
as in Madhya Pradesh, during the pre
vious regime, thousands of workers 

were given employment by the Cong
ress Ministers and those workers have 
still no -work. Are you going to...

A N  HON. MEMBER: This is irre
levant.

SHRI DINEN BHATTACHARYA: 

Why irrelevant? All goonda elements 

have been appointed there. I am mak

ing this statement with a full sense 
of responsibility. If any one wants 
to challenge, come to me, I will show 

you. Are you going to institute an 
inquiry into the working conditions in 

West Bengal? If you go to any mill, 

you will find that there is no cotton, 
no raw material and the managements 

were connected with the previous Gov
ernment. Are you going to institute 

an inquiry by an impartial agency or 
by your Government?

SHRI GEORGE FERNANDES: I
have no evidence in my possession; 
nor has anyone ever made this charge 
so far that workers have been re
cruited for political considerations in 
the NTC Mills in West Bengal.

In so far as the Hon. Member’s sug
gestion about an enquiry into the 
working of the NTC Mills is concern
ed, I have set up a Committee of Trade 
Unionist representatives of Central 
organisations. I have set up the Com

mittee of Trade Unionist representa
tives to investigate and report on the 
working of all the NTC Mills in the 
country, including the West Bengal 
NTC Mills. I have also told the Tex
tile Trade Union leaders of West Ben
gal that if they wish to constitute a 
special Task Force to study the work
ing of the NTC Mills in West Bengal 
and come forward with any recom

mendations that would enable us to 
run the mills profitably, I will accept 

the recommendations. (Interruptions).
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Notifications of tribal areas fen Andhra 

Pradesh

*518. SHRi G. NARASIM HA RED

DY: Will the Minister 0f H O M E  A F

FAIRS be pleesed to state;

(a) whether it is a fact that there 
are a good number ol villages in
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Andhra Pradesh where tribal papula
tion is more than 90 per cent and they 

are not notified a* scheduled areas;

,(b) .whether it i* also a fact that 

there are a good number of villages 

in Andhra Pradesh where Tribal po
pulation is less than SO per cent and 

in some villages there is negligible 

tribal population and yet they all 

have been declared as scheduled 
areas; and

(c;< if so, the reaction of Govern
ment in this regard?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOM E AFFAIRS 
(SHRI DH ANIK  LAL  M A N D A L): (a) 
and (b ). There are villages with more 

than 50 per cent tribal population out
side the Schedule Areas of Andhra 
Pradesh, and also villages with less 

than 50 per cent tribal concentration 

within the Scheduled Areas.

(c) The Government of India are 
of the view that, by and large, only 
compact areas with more than 50 per 
cent tribal population should be sche
duled.

SHRI G. NARASIM HA REDDY: Is 
it a fact that the Andhra Pradesh Gov
ernment has recommended to the Gov
ernment of India that all the villages 
which have a tribal population of 

more than 50 per cent may be declared 
as scheduled areas and villages where 
there is less than 25 per cent of tribal 

population but which have already 
been declared as scheduled, may be 
de-scheduled? If this is so, what 

action has the Government of India 

taken on the recommendation of the 
Andhra Pradesh Government?

SHRI DH ANIK  L A L  M AN D AL : No 

Sir, we have not got any such propo
sal, we are awaiting such a proposal.

SHRI G. NARASIM HA REDDY: In 

the answer, it is said:

“ (c) The Government of India 
are of the view that, by and large,

only compact , areas with qjpure than
50 per cent tribal population'should 

be scheduled.”

This being so, what action is the Gov

ernment of India going to take in .re
gard to villages where the tribal po
pulation is less than 50 per cent but 

which are already declared as sche
duled areas? Are they going to de
schedule these areas?

SHRI D H A N IK  L A L  'J M A N D A L : 

This schedule was promulgated in 
1950 and, at the time of promulgation 
of this schedule, only those villages 

with more than 55 per cent of tribal 
population must have been scheduled. 
Subsequently, some outsiders might 
have gone into the villages and push

ed back the tribals outside the villages, 
so that the percentage of their popu
lation has decreased. Now, in view 

of the policy that only compact areas 
with a population consisting of more 
than 50 per cent of tribals should be 

scheduled, if, on the ground that the 
villages have now a population of 
less than 50 per cent of tribals, we 
de-schedule these areas, it will be 
giving an incentive to outsiders and, 

therefore, the Government of India do 
not consider it proper to accept this 
suggestion.

SHRI V. KISHORE CH ANDRA S. 

DEO: In Andhra Pradesh, especially 
in Srikakulam and Visakhapatnam, 
there are areas where tribals are still 
living, though their percentage may 
be less than 50 per cent. I would like 

to know whether the tribals living in 
villages where their population is less 
than 50 per cent, will get the same 
facilities as tribals in scheduled areas 
get from the Central Government and 
various agencies of the Central Gov

ernment like the Regional Develop
ment agencies etc. I would also like 
to know whether the Land Transfer 

Act would apply to tribals in the non
scheduled areas.

SHRI D H AN IK  L A L  M A N D A L : As 

this is co-terminous with scheduled 
areas only the tribals living in sche

duled areas will get the facilities ol
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iuitk liiML fiat, for tribato living out* 

sf£e tt& areis also, we ate thinking 
of introducing some scfefcme. a

SHRI P. VENKATASUBBAIAH:

t ire, toe â 'laarĵ s number of villages 
t, vrili not cotiae practically under 

eduled areas but where there is a 
l^rge ttib&l population. I would like 

to know whether a separate Corpo
ration will be constituted for them so 

t the benefit will go directly to 
tribal population in areas where 

t^e number is less than in scheduled 

.area*.’

SHRI D H AN IK  LA L  M ANDAL: As 
I have already said, in the Sixth Pian 
we are thinking of taking compact 
areas comprising 10,000 tribal popula

tion into scheduled areas and, where 
the population is less than 10,000, for 
them also we will consider some 
scheme.
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ShorUfe of Importedi H»w Material

*514. SHRI S. S. SOMANI: WU1 the 
Mitftttt1 of IN m S K B V  be pleased to 
state:

Mi

< r̂ »>. whetber Government have 
#WS*i*„iprggn w U f b p r ^  and, im- 

port of raw material machinery, etc.,




